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A'ITENDENCE-CUM.ORDER SHEE"T OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAIIY LAW TzuBUNAL ON 07.I I.2O 17

NAME OF THE PARTIES Mr. Mukesh Rekhani
V/s.

Chrysat Balaji Citi Buildcon Pvt. Ltd. & Ors

SECTION OF THE COMPANIES ACT: 241-242 ot the Companies Act, 2013
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ORDER

c,p. No.4U I 241-242tNCLr I $A t$aH I 20L7

The Learned Representatives of both the sides are present.

From the side of the Petitioner mentioned the petition filed under section

241-242 of the Companies Act dated 29.09.2017.

It is informed that the Petition was circulated on the Respondents.

Except Respondent No. 5 no one i.s present from the side of the
Respondent.

Since the Petition was served recenfly, hence Respondent No. 5 is seeking
time to file Reply. Granted. 41 ; /L9^'i-l- ra'4
The Petitioner has further stated that amendment \4de clause (v) page 9
of the Petition because there was soine discrepaicy in respect of the main
amount mentioned. For that an Affidavit is on record.
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The Petitioner can amend that clause and again serve the amended

clauses on the Respondents.

The Petitjoner shall also intimate the next date of hearing to the

Respondent and place on record the Affidavit of Service.

Under the circumstances the matter is adjourned to 18,L2,2OL7.
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Member (Judicial)
07.11.2017
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M.K. Shrawat

Member (Judicial)
Mohan


